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IN THF_ CENTRAL 	I6TRNTIVE TRIBUNAL ; HYDERABAD BENCH 

AT HYDERABAD 

0.1,.Nio.793/93 

BZTVZEN; 

P.Xavier 

AND 

Chief 14arketing ~updt., 
6.C.Rly., Secund rabad. 

Chief Commercial Supdt., 
5.C.P.ly., aecunderabad. 

General IvIanager, 
S.C.Rly., Rail Nilayam, 
Secunderabad. 

Date of Order. 19.12.96 

.. Applicant. 

.. PesponClents. 

Counsel for the 	ant 
	

Mr.G.V.Subba Rao 

Counsel for the 	dents 	 1,4r.V.Bhimanna 

HON'BLE SHF,_1 R 	AJAN : I~EIBER (ADM.) 

HON'BLE SHPI B.S. 	PArNAI~IESHIWAR *. ~IEIJIBER (JUDL.) 

J U D G E M E N. T 

X Oral order as per, Hon Ible *shwar, member(j) X 

None for tne' applicant. None for the respondents. No 

reply has been fill. Hence the OA is disposed of on,the basis of 

the record available on the file under Rule 15(l) of the C.A.T. 

Procedure.Rules 198117. 

L-11 

2. 	The applicant while working as Assistant Commercial 

Inspector was dismissed from service as a result of his conduct 

which led to his co I nviction before the Metiopolitan MagAstrate 

Court, Hyderabad. -he applicant challenged the conviction upto 
H-U~ 	- 	 6,,k- 

the il__~~Court wherein the conviction was confirmed an4- ttbm- 

substahtive part of imprisonment was reduced. The applicant was 

dismissed from sery ce under Rule 14(l) of the D&A Rules. Again.St 

2 



( 93 

the said order of dismissal it is submitted that he hact preferred 

an appeal to the R-5 on 19.10.91. The said appeal has not been 

disposed of. 

The, main contention of the applicant in this OA is that he 

was dismissed from service by t4%e competent authority and hence 

the dismissal orderlhad to be set aside. 

ThisOA is filled praying for a direction *to the respondents 
I 

Supervisor vide order No.C.415/E/R/Staff-85/P.Xavier, dt. 4.9.91 

(P-8) and for a conLquential relief of direction to reinstate him 

into service, 

Since the - ap~eal against the order of dismissal is pending 

before the competent authority,we feel it proper to direct R-3 
I 

to decide the appea taking into consideration th e contentions 

raised in the OA in accordance with t-ke law. 

WQ_ 
Beforebapart with the case we feel it proper to place on 

record the conduct of the learned standing counsel for the 
~Aw 	 d AA~ t6Z Crl~ J.IL -V-~ -V_ J~&- 

mannaLwas present adhe,-e-t-9~& the case. 

ully aware of the fact that the next matter 

represented, he left the court/yithout moving 

r without any request. Presumizbly no reply 

ed standing counsel left the court to avoid 

t. tie do not appreciate the above conduct 

1 for the respondents. 

respondents;.,Mr,.- V.B 

Even though he was 

was the one which 

for an ad3 . ournment 

was filed, the le 

criticisam on fit6 

of the learned co 

The PA i I s oraered accordingly. No costs. 

- AMES 1AR 	 R.RAZIGARAJAN 
Membez:~, (Judl 	 Member (AdiTn.) 

Dated. 19th DecemberA 1996 

(Dictated in Open 3Durt) 
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